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DISCLAIMER: The translated judgment in vernacular language is
meant for the restricted use of the litigant to understand it in his/ her
language and may not be used for any other purpose. For all practical and
official purposes, the English version of the judgment shall be authentic
and shall hold the field for the purpose of execution and implementation.
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This judgment has been translated using an Al-assisted translation tool.

1s01: 22ifois GHINIHI AodIfEd 211 YSIENESHN & UeisSRlal
Adofl cNIHi WISl GUAcH sAUUI HIloll % Aol doil oYY
GUAIDl Yef RASR ok, 2o dHIH RUdEIRS dHy ASIF] GarNl HI2
HN AAAY YSIEESH ¥ MHI[CId Vol Hio 282

DISCLAIMER: The translated judgment in vernacular language is
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official purposes, the English version of the judgment shall be authentic
and shall hold the field for the purpose of execution and implementation.

Page 4 of 4



